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Hetween :-

Srinivasulu ,

snd

ee Applicant

1. Sr.Jivisianal Personnecl Officer,

SC Rliys, Guntakal Division,

Guntakal.

2. Uivisional Railuway Manager,
Juntakal wivision, uuntakal.

3.-.union of India, rep. by
-General Yanager,
5C Rlys, Rail Nilayam,
Szcunuerapid.

Counsel For the Applicant :

Cocunsel Por the Respondents @

CORAM

THD HOW'ZL: 3HRI R.RANGARAIJAN

THE HIW'ELc SHRI $3.5.3JA1 PARAME SHUWAR :

«+ Respondents

Shri S.Ramakrishna Rao

Shri ' \V.Bhimanna CGSC

I F -

:  MEMBER (A)

MEMBZR (3]

(Or-der per Hon'ble Shri R.Rangarajah, Member (A,

see 2o
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(Order per Hon'ble Shri R.Rangarajan, ‘lember (A) }e

Heard Sri S.Ramakrishna Rao, counsel Foi!the applicant

[

and Sri V.Bhimanna, learned stasnding counsel for the respondents

2. : The applicant who is a scheduled tribe commurity candidafe

was appointed as Diesel Khalasi by order N§.97/96 dt.é3-8—96
(Annexure-I paée-Q to the 0A)., He alleges.that te was prevented
from entering the Diesel Shed by the authorities concegned;but L
there is ro evidence availabls to profue that, esse~ In any case
the applicant has submitted a representation in this connection
addressed to Respondent Ng.? dt.ﬂi&1—9ﬁ~fAnnexure~@i page-10 to

\
the OA).

: 1
3. - This 0.A. is filed tordeclare the actionof the 1st
)

respondent in preventing the applicant from attending duties uitr

effect from 18-9-95 uithcut assigning any reasong as arbitrary,

illegal, unuarranted and in viclation of Articles 14 and 16 of tHe

Constitution of India and for a conseguential directicn to res-
|
pondents to allou the applicant to perform his duties forthuith

who is appointed under ST Crash programme uith all consequentisl

banéfits.

4, Tha only direction that can be given in the facts and
ci:cumstances of the case is to direct the fespohdents to dis-
pose of tna respresentation dt, 3.1-97 of the applicant éxpedetiou.

and in.ény case within 45 days from the date of receipt of a

...3.

oy

ly



copy of this order,

S, Thus the OA is ordered accmrdingly at the admission stage i

itself., No costs.

/ZJQM“’// M ;

FAME SHUAR) (R.RANGARAJAN)
Member (A)
~ i
ﬂ’ﬁ’-ﬁm.
R \

Dictated in Open Court,

avl/




Copy tole

L

1, The gr. Divisional Personnel _fficer, South centrl Railways,
| Guntakal Division, GenBakal, .

2, The ﬂivisiona , Raioway Manager, Cunrakal Division. Guntakal.
B,IThe Ceneral Manager, South Central Railways, Rail Nilayam. sec‘bad‘
4, One Copy toMr, S.Ramakrishna Rac Advocate CAT. Hgﬁ.
5, One Copy £o Mr. VeBhimanna, s.c:fcr Rlys. CaRs Hy&.

6, One Copy to The D.R(A).
7. One Duplicate Copv . ' ' | 3

" Uprs . | , . ’
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CAdmise and Intarim Jirections
Issu 3
Allaw ‘ :
Dispa'ad of with Dirzetions
Jismigsad
?
Dismigszd as Withdrawn
Oismi or Uefault
Ordered/Re-sectesg—
No ordsr a3 tp costs‘l
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